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. Deeck'tbe productiori ~oj steam locomotives 
in Cl\ittnranjan Locomotive Works is 
sradullUy being tapered off, correspon-
dinglY'increasing tbe production of electtic 
and diesel sbunting locomotives. Accot-
ding to the present plan, production of 
steam 'focomotives ... iIl be completely 
stopped at the Chittaranjan LocomotiVe 
Works by the end of 1971 and thereafter 
only electric and diesel locomotives will 
be manufactured there.' 

Guidelines for Licensing of Raw 
Material Imports 

'43. SHRI G. VENKATASWAMY: 
Will the Minister of INDUSTRIAL DEVE. 
LOPMENT AND INTERNAL TRADE be 
pleased to state : 

(a) whether Government bave formu-
lated any informal guidelines to be 
followed by the Directorate General, 
Technical Development for the licensing 
of raw material imports during 1970; and 

(b) if so, the broad outlines thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE (SHRI DINESH SINGH) : 
(a) and (II). In I~rm~ of the imrort 
polic!' for 1970.71, priority industries are 
to be granted licences for imroned raw 
materials and components, etc., on the 
basis of the:r consumption of sucb raw 
material and components during the past 
period. Non-priority industries are granted 
import licences for six monthly periods 
based on their entitlements with reference 
to a ba.~e period. 

2. Raw material allocations for certain 
machine-building industries are, however, 
based on orde.. in band, even tbough 
sueD. allocations may be in e:.:cess of past 
consumption. Following from this, und 
in order to stimulate production in priority 
Industries in respect of which there i. 
rapiDly-increasing demand, sponsoring 
autborities are permitted to recommend 
allocation of imrorted raw materials and 
components in "Kcess of past consump_ 
don, in order to make fuller use of Dxisting 
capllcity. . 

3. Sponsoring authorities have been 
ins\n)cted that in matinl the determination 

regarding allotment of raw materials, they 
would take into consideration criteria 
such as existing slocks, licensed caPllcit¥ 
and other relevant f!lctors. 

Comarission to enquire iDlo Chargrs .. iDSI. 
Blrla ConcerDs 

. ·44. SHRI PREM CHAND VERMA: 
Will the Minister of INDUSTRIAL' 
DEVELOPMENT AND INTERNAL 
TRADE he pleased to state : 

(~) the present stage of enquiry agains~ 
the Blrla concerns; 

(b) the number of firms against wbich 
enquiries were to be held, the number of 
persons in respect of which enquiries. have 
been finalised and how many are stilL 
under examination; 

(c) tbe action taken aga i nSI the firms 
against which allegations have been prOved' 
and wbat are the nBmes of such firms; 

(d) the names of the Director, 
Managers and officers of the Birla fir~~ 
against whom Government have instituted 
action and the deta'ls of slIch cases; and' 

(e) the date by which the Inquiry 
Comm iss ion is expected (0 complete the 
enquiry against tbe Birla firms and whetheI 
Government w ill lay the reJOorl of t "e 
Inquiry Commission on the Table of the 
House? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE (SHRI DINESH SINGH) ~ 
(a) to (e). The Commission of Inquiry 
aprointed by tbe Government to enquire 
into instances of irregularities, lapses o~ 
improrrieties referred to in tbe Report of 
the Industrial Licensing Policy Inquiry 
Committee which have allegedly taken, 
place to tile advantage of the Large 
Industrial Houses and also into certain 
specific allegations against the Birla Group-
of concerns has only recently started its 
work. Tbe terms of reference of the 
Commission w.lich are quite coml'reheu-
sive bave already been laid on the Table 
of tbe House. Since the Commission 
started its work only cecenUy, no prolltesS. 




